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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI
ORIGINAL APPLICATION NO. 444 OFN 2023

IN THE MATTER OF:

PARYAVARAN VIKASH SANGH ....APPLICANT
VERUS.

STATE OF HARYANA & ORS. ....RESPONDENTS

REPLY ON BEHALF OF ACCUSED NO. 7 V/S REAL PROJECT PRIVATE
LIMITED (AMB SELFIE SQUARE)

MOST RESPECTFULLY SHOWETH:

We, V/S Real Projects Private Limited, do hereby solemnly affirm and declare as under:

1. That we are one of the Respondents (hereinafter called the "Answering
Respondent™) in the present Original Application. Based on the available record,
we ate well conversant with the facts and circumstances of the present case.

2. That the answering Respondent has gone through the contents of the Original
Application, synopsis, List of Dates and the accompanying annexures.

3. That in out aforesaid capacity, we are competent to submit the present reply to
the Original Application filed by the Applicant.

4. Tt is submitted that save and except those which are a matter of record, all
averments and submissions made by the Applicant are vehemently denied by the

Answering Respondent as if traversed seriatim unless specifically admitted herein
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and therefore no part of this Reply should be deemed to be an admission for

want of specific denial.

PRELIMINARY SUBMISSIONS:

5.

That the captioned OA has been filed by the Applicant on false, vexatious and
capricious grounds, and has blatantly misrepresented facts.

That the Answering Respondent is an environmentally conscious, law-abiding
company and had in bona fide interest applied for all clearances in accordance
with the law and obtained all requisite approvals and permissions.

The Answering Respondent is in the process of constructing a commercial
building at Sector-37D, Gurgaon, Haryana. ACPL Design Limited, J-103, South
Extension part- I, New Delhi, are the architects for the proposed project. The
construction commenced only after obtaining all the approvals, environmental
clearances and licenses. The DTCP has granted building plan approval and
license for construction of Commercial Colony, measuring 3.775 acres at Sector-
37-D, Gurgaon, Manesar, Urban Complex. The copy of the building plan
approval dated 16.07.2014 issued by DTCP, Haryana is annexed herewith and
marked as Ahnexure R-1.

The Answering Respondent has duly availed Environment Clearance (‘EC”)and
Consent to Establish (“COE”)for the construction of commercial colony. Copy
of the Environment Clearances dated 26.11.2014 and the copy of the Consent
to Establish dated 02.05.2015 & 28.03.2017 & 14.06.2019 are already part of the
Compliance Report dated 04.11.2023 filed before this Hon’ble Tribunal in terms
of the order dated 26.07.2023 passed by this Hon’ble Tribunal.

It is pertinent to mention that the said EC and COE have an auto renewal

extended validity as per the notification CG-DL-E-13042022-235092 dated 12th
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April, 2022, issued by the Ministry Of Environment, Forest And Climate
Change. As per the notification:
“S.0. 1807(E).—WHEREAS, the Central Government in the erstwhile Ministry

of Environment and Forests, in exercise of its powers under sub-section (1) and
clause (v) of sub-section (2) of section (3) of the Environment (Protection) Act,
1986 has published the Environment Impact Assessment Notification, 2006
(hereinafter referred to as the said notification), vide number S.0.1533 (E), dated
the 14th September, 2006 for mandating prior environmental clearance for

certain category of projects;

And whereas, based on the past experiences, it is noted that Nuclear Power
Projects and Hydro Power Projects have high gestation period due to various
issues such as geological surprises, delay in Forest Clearance, land acquisition,
local issues, rehabilitation and resettlement, etc., which are often beyond the
control of project proponent and in this context, the Central Government deems
it necessary to extend the validity of Environmental Clearance (EC) for such

projects;

And whereas, for other projects also, considering the time taken for addressing
local concerns including environmental issues related to the implementation of
such projects, the Central Government deems it necessary to extend the validity
of such ECs;

(i) The “Validity of Environmental Clearance” is meant the period from which a
prior Environmental Clearance is granted by the regulatory authority, or may
be presumed by the applicant to have been granted under subparagraph

(iii) of paragraph 8, to the start of production operations by the project or
activity; or completion of all construction operations in case of construction
projects relating to item 8 of the Schedule, to which the application for prior

»

environmental clearance refers.:......
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The copy of the notification dated 12.04.2022 by the Ministry of Environment,

Forest And Climate Change is annexed herewith and marked as Annexure R-2.

10. That the Answering Respondent had legally purchased the land and building plan

was duly approved by Haryana Government and at the time of granting
construction license and approving building plan, the government was well aware
of the nature of land, its soil and water levels it possesses. Nothing material has
been concealed nor any illegal activity has taken place. The government could
not have approved the building plan if the same is not fit for construction or the
environment. It is submitted that as per the approval plan the Answering
Respondent has provided a “3 level basement service”, and for the same there
has to be excavation of land at a deeper level where for patent reasons the water
levels ate supposed to be high and to safely raise the construction and safeguard
the structures, the dewatering, if any, has to be executed with a prudent approach
with the help of tube well. Although there has been no illegal dewatering done
by the Answeting Respondent. Moreover, as per the approval plan the disposal
of wash water / rain water is to be done into the external system of the town. It
is further submitted that there are coherent details for the construction, which
makes it evident that the government is also well aware of the high water levels
and the safety measures to be taken for the building a commercial property. The
Answering Respondent is a environmentally conscious company having high
concerns for environmental safety and has thereby abided by all the regulations
set out in the approval plan. The construction has been going as per the site plan
and every measute has been taken by the Answering Respondent for keeping a
safe and secure environment. The copy of the site plan by ACPL of the site is

annexed herewith and marked as Annexure R-3.

11.1t is submitted that the Applicant in its OA has blatantly lied about the fact that

the Answering Respondent has not obtained NOC from HWRA. There has been
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no groundwater abstraction done by the Answering Respondent. It is pertinent
to mention that since 2023, there has been sub-soil water coming out on the
surface when excavation of the basement happened. As it is a 3 level basement,
there has been higher water levels and for assured safety and secure construction
the water levels need to be balanced and taken out. Accordingly, in order to carry
out dewatering for the purposes of construction, the Answering Respondent has
filed Application No. HWRA/INF/N/2023/626 before the Haryana Water
Resoutces Authority for issuance of NOC for dewatering. The said Application
is pending decision. The Answering Respondent craves leave to refer to and rely
upon the said Application and its annexures, when produced.

12. That the Answering Respondent for the construction of the commercial building
as per all the prescribed environmental and safety rules had got a GeoTechnical
Investigation Report prepared and as per The Geotechnical investigation
programme has been undertaken at the site, as per the scope of investigations
stipulated by the Answering Respondent. The scope of work consisted of
conducting boreholes in soil strata down to 50m depth at four locations and
down to 25m depth at four locations, conducting static cone penetration test
down to 20 m depth at two locations, conducting plate load tests (K- value) at
five locations and conducting earth resistivity test at one location. The borehole
investigations indicate that the subsoil strata consists of random layers of clayey
sandy silt and silty sand with occasional clay, down to the maximum depth
investigated. The N-values (N-values 2 - 12) indicate that the subsoil is loose to
medium dense down to about 5m depth below which the subsoil is medium
dense (N-values 11 - 83) down to the maximum depth investigated.

13.That as per the GeoTechnical Report the analysis conducted on water samples
showed that it has exceeded the IS limits, therefore, it could not be used for

normal concrete construction work. Therefore, when the water is not even fit
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for construction, let alone drinking. Hence, the allegation of illegal dewatering
stands abated, as there is no abstraction of groundwater for construction
purposes by the Answering Respondent. The photos annexed by the Applicant
in the OA and ATR, are not of the Answering Respondent. The copy of the

GeoTechnical Investigation Report is annexed herewith and marked as

Annexure R-4.

PRELIMINARY OBJECTIONS:

14.1t is submitted that under the provisions of Rule 14 of the National Green

Tribunal (Practice and Procedure) Rules, 2011, an application seeking plural
remedies is barred. In the present case, the Applicant has sought reliefs under
Sections 14 and 15 of the said Act and accordingly, the said Application as

framed and filed is not maintainable and is liable to be dismissed.

15. That the present application is barred by limitation. As per the Section 14 of the

of the National Green Tribunal Act, an Application ‘raising substantial question
relating to environment (including enforcement of legal rght relating to
environment) has to be filed within a period of six months from date on which
the cause of action for such dispute "first arose" provided that this Hon'ble
Tribunal may, 1f it is satisfied that the Applicant was prevented by sufficient cause
from filling the Application within the said period allow it to be filed within a
further period not exceeding sixty days. In the present case the application is
totally barred by Limitation, as the cause of action for filling the present
Application as stated in para E of original application arose as per the applicant
on 15.03.2023 when it has come into the knowledge of the applicant. In the para
it is not specified in which project of the respondents this activity was evidenced
by the applicant and is bereft of any matenal particulars as to cause of action.

The section 14 prescribes a petiod of six months for filing an application from
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the date on which the cause of action for such dispute “first” arose and it is not
stated in the OAs as to when the cause of action first arose. The said Actis a
special enactment and hence, there is a statutory prescription of the special
period of limitation under Sections 14(3) and 15(3) of the said NGT Act, which
will certainly exclude general law of limitation.

16.That the application does not reveal any cause of action. The allegations and
contentions made by the Applicant are vague, capricious and without any
substantial evidence. The Application does not withhold any verifiable claim
against the Answering Respondent and the same has just been detrimental to the
reputation of the Answering Respondent. There is no material placed on record
qua the answering respondent to state that it is violating the law. The Applicant
has placed on record some photographs that are not pertaining to the project of
the answering respondent.

17.The Hon’ble Supreme Court in Dahiben v. Arvindbhai Kalyanji Bhanusali
(Gajra) dead through legal representatives and others (2020) 7 SCC 366
observed that:
“23.3 The underlying object of Order 7 Rule 11(a) is that if in a suit, no canse of action is
disclosed, or the suit is barred by limitation under Rule 11(d), the court would not permit the
plaintiff to unnecessarily protract the proceedings in the sust. In such a case, it wonld be necessary

to put an end to the sham litigation, so that further judicial time is not wasted.”

18.The Applicant has misguided this Hon’ble Tribunal by making imprecise
statements claiming that the Answering Respondent illegally dewatering and
having tubewells outside the site which belongs to Answering Respondent
without even placing any corroborating evidence for the same. The Applicant
has annexed an enquiry report of HWRA, however, the same is handwritten

without any authorized signature or stamp. If an allegation is of such grave
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nature, then the report to prove the same should hold some official signature or
a proper official stamp. A simpliciter handwritten report cannot be admitted as
a proof of any illegal activity done by the Answering Respondent. The Applicant
has just vaguely averted that the Answering Respondent is using tube wells and
one sump well for dewatering purposes and disposing into the drain. These
allegations are vehemently denied as they hold no veracity, as the Applicant has

no oral or documentary evidence for the same.

19. That the Applicant in its report has made cryptic and whimsical allegations that

the Answering Respondent is using two borewells outside the complex, these
averments ate just a way of travesting the facts. The Answering Respondent has
never installed, let alone used those borewells for dewatering. If that would have
been true then thete should have been a water or electricity bill generated for
the same in our name, which is not the case herein. The electricity or water bill
registration was never in the name of the Answering Respondent. Hence, the
Applicant is just making sweeping statements, without any preponderance of

evidence for the same.

20.1t is submitted that the Answering Respondent has all the requisite permissions,

21.

and there has been no illegal activity of any sort which can be detrimental to the
environment has been done by the Answering Respondent. The Applicant
without any probable cause of action has filed the OA. All the documents
annexed hold no veracity and credibility. In view thereof, it is evident that no
material whatsoever has been produced to substantiate the false, baseless and

vexatious allegations against the Answering Respondent.

PARAWISE REPLY:

That the contents of para 1 are wrong and denied. The Applicant has not placed

on record any authorization letter or any document/ certificate to prove its
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position as a non-government organization working for environmental
protection.

22.The contents of para 2 need no reply.

23.The contents of para 3 are wrong and vehemently denied. The Answering
Respondent has not indulged in any illegal dewatering activity, nor has any fresh
water been extracted from the borewell and discharged in an open area. It is
reiterated that as per the GeoTechnical Report conducted, the water has
exceeded IS limits and the same anyway not fit for construction work. These
averments made by the Applicant are not cogent as the same cannot be
suppotted by any substantial evidence.

24.The contents of para 4 are baseless, wrong and denied. It is submitted that the
answeting Respondent is not aware and therefore does not admit that the
Applicant has raised any issue before the Chief Minister's Office as alleged or at
all. The Answering Respondent never received any complaint for its site work.
The said complaint has been furnished to the Answering Respondent for the first
time as an annexure to the present Original Application. The averment made by
the Applicant are vague and cryptic and have no specifications. It is imperative
to menton that the enquiry report which is one of the primary evidence of the
Applicant is a handwritten report with lack of any signature, letterhead or a
certified stamp. The report just vaguely states that there have been illegal
borewells and pipes used by the Answering Respondent. These averments have
no specifications. It is unfathomable that how can someone make such blatant
claims against a party without having a certified document to corroborate the
same. Therefore, the report annexed by the Applicant holds no veracity and
therefore is not admissible proof.

25.The contents of para 5 are wrong and denied. It is submitted that when the

Answering Respondent purchased the land from DTCP in the year 2014, at that
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time the HWRA was not constituted. Hence, the question of illegal dewatering
does not arise. There never had been any groundwater abstraction done by the
Answering Respondent. It 1s pertinent to mention that since 2023, there has
been sub-soil water coming out on the surface when excavation of the basement
happened. As it is a 3 level basement, there has been higher water levels and for
assured safety and secure construction the water levels need to be balanced and
taken out. Accordingly, in order to carry out dewatering for the purposes of
construction, the Answering Respondent has filed Application No.
HWRA/INF/N/2023/626 before the Haryana Water Resources Authority

for issuance of NOC for dewatering. The said Application is pending decision.

26.The Answering Respondent craves leave to refer to and rely upon the said

Application and its annexures, when produced.

27.The contents of para 6 are wrong and denied, moreover, the same has no bearing

on the present OA. The contents of the said para are genetic in nature as regards
to the status of groundwater in the state of Haryana. It is submitted that
newspaper reports cannot be the basis or the foundation of any cause of action

or any legal proceedings.

28.The contents of para 7 are wrong and vehemently denied. There is no illegal

borewell for abstraction of ground water as alleged or at all. It is further denied
that fresh drinking water is being discharged by the Answering Respondent in
open areas as alleged or at all. These averments made by the Applicant are
pervasive and have no footing on any substantial proof. Further the photographs

annexed are unrelated to the site work of the Answering Respondent.

29. The contents of para 8 and 9 are wrong and denied. The 2020 Guidelines

prescribe that appropriate permissions are required from the concerned Wetland
Authority only if the project is situated within 500 meters of such Wetland and

dewatering / groundwater abstraction is being cartied out. It is submitted that
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the said Project is not anywhere near 500 meters from the periphery of the Basai
Wetland. Hence, the provisions of Clause 8 of the 2020 Guidelines are not
attracted to the said project. It is further submitted that there has been no illegal

dewatering fone by the Answering Respondent.

30.The contents of para 10 are incorrect and misleading. The Answering

31.

Respondent has complied with all the directions set out in Consent to Establish
and building plan approval. There has been no discharge into unknown lands.
The contents of para 11 are wrong and vehemently denied. The requirement of
installation of a flow meter would be part of the NOC conditions, if issued by
Respondent No. 5 pursuant to the said Application. At present, since no
groundwater abstraction is being undertaken, there is no question of installation
of flow meters as alleged or at all. . At present, since no groundwater abstraction
is being undertaken, there is no requirement for installation of flow meters so
any contention in this regard is denied. Further the Respondent No. 7 vide letter
dated 14.05.2015 has received a communication from Executive Engineer,
HUDA Division No. III, Gurgaon wherein it 1s assured that water supply and
sewer pipe line will be provided on completion of project. The copy of letter
dated 14.05.2015 issued by HUDA is annexed herewith and marked as
ANNEXURE R-5.

32.1n respect of para 12, the Answering Respondent craves leave to refer to and rely

upon the provision of Article 48A and article 51-A of the Constitution of India

for its true meaning and correct interpretation.

33.The contents of para 13 are wrong and untrue. It is wrong to suggest that any

act of the Answeting Respondent leads to any environmental hazard or has any
adverse impact on the ecology and/or environment as alleged or at all. The
Answeting Respondent holds high regard and concern for environmental safety

and ensures all the regulations are abided by.
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34.The contents of para 14 are wrong and denied. The Applicant has approached
this Hon’ble Tribunal without any cause of action, and blatantly misrepresented
facts. There has been not a single cogent argument made out by the Applicant in
the present OA which makes the Answering Respondent liable to be adjudicated.
The Applicant has no corroborating evidence and has just made vague, untrue
and cryptic, thereby, the Applicant is just abusing the process of law. Therefore,

the present OA is liable to be dismissed with heavy cost on the Applicant,

PARAWISE REPLY TO THE GROUNDS

1. That the contents of the Ground 1 are denied as wrong and incorrect. There has

been no contravention of the guidelines by the Answering Respondent. The
Applicant is misleading this Hon’ble Tribunal by giving a different picture to the
guidelines. The Answering Respondent craves leave to refer to and rely upon the
2020 Guidelines for its true meaning and correct interpretation.

2. The contents of Ground 2 are wrong and denied. The Answering Respondent
has acquired all the requisite permissions and approvals and as stated
hereinabove the Answering Respondent has applied for NOC from HWRA/
The objection of illegal dewatering does not arise when the same has not been
carried out by the Answering Respondent and is not going to undertake any
activity without obtaining the permission

3. The contents of Ground 3 are wrong and vehemently denied. The claims made
in the ground under reply are indistinct and ambiguous. The Applicant has not
stated as to how provision in the Guidelines, 2020 pertaining to wetland is
applicable to the Answering Respondent, herein. The Applicant has no
evidentary proof to state how the Answering Respondent’s project falls within
the purview of under “said project” which does fall within 500 m. from the

periphery of demarcated wetland areas and those shall mandatorily submit a
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detailed proposal indicating that any groundwater abstraction by the project
proponent does not affect the protected wetland areas. The Applicant has just
cherry picked Guidelines and laws without those having any juncture with
allegations against the Answering Respondent.

. The contents of Ground 4 are wrong, vexatious and misleading. The Answering
Respondent has not been using the water for construction purposes. It is
reiterated that as per the GeoTechnical Investigation Report the water found is
not suitable for concrete construction work, therefore, the Answering
Respondent cannot use the water. The Applicant in the entire OA has made
baseless allegations by just quoting laws and guidelines without adhering to basic
prnciples of law. The Applicant has no substantial proof and has just
condemned the Answering Respondent without any just cause of action.

. The contents of Ground 5 are wrong and vehemently denied. There are no
borewells at the Project site and nor any water is being extracted from the ground

and dumped into the nallah and/or open lands nearby as alleged or at all.

. REPLY TO LIMITATION

The contents of limitation para are wrong, baseless and denied. The Answering
Respondent relies upon the preliminary objections set out above in response to

the present para and the contents are not being repeated.

REPLY TO THE PRAYER CLAUSE

That in facts, submissions and circumstances mentioned hereinabove, the
Applicant is not entitled to any relief claimed. There is no just cause of action
made out by the Applicant. The averments made are baseless and without any
evidentiary proof. Therefore, it is most humbly prayed that the Present OA
should be dismissed with heavy cost on the Applicant.
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI
ORIGINAL APPLICATION NO. 444 OFN 2023

IN THE MATTER OE:
PARYAVARAN VIKASH SANGH ....APPLICANT
VERSUS
STATE OF HARYANA & ORS. ....RESPONDENTS
AFFIDAVIT

I, Aakash Aggarwal, S/o Sh. M.S. Aggarwal R/o, H. No.-763A, First Floor Block-
H, Near Charanjeev Bharti School, Palam Vihar, Gurgaon Choma (62), Gurgaon,
Haryana-122017, presently at New Delhi, do hereby solemnly affirm and declare as
under:

1. That T am the authorized signatory of the R-7 company and as such well
competent to swear this affidavit.

2. That the accompanying teply to OA has been filed on behalf of the
Respondent No.7 has been drafted by my counsel under my instructions, the
contents whereof are explained to me in vernacular. I say that the contents of
the accompanying reply are true & correct to my knowledge relating to facts.
The contents of accompanying reply may be read herein as part and parcel of
this affidavit.

3. 1 say that the contents of the same are true and correct to my knowledge and

no part of the same is false.

%‘4 That the annexutres ate the true copies of their respective originals C/V\

30
EK\ \FIED p10¢7 1024 we
\D %EPQNENT
VERIFICATION: react 2024
Verified presently at New Delhi on __ day of , 2024 that the contents of the

above affidavit are true and cotrect to my knowledge and no part of the same is

false. ATT E’%‘%U Q/\

/
MIN/ 371 RANI MOHAPATRA w\f\

ABMOCATE (NOTARY)

Mob No 8130‘ 8457 - DEPONENT

MINAF] Fﬁ(,l MOHA
010CT L] LI bovéRRY DELHI-R 3’225?
SUPREME Goimrore N2IA

OMPO L [27
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[See Rule 44) .
DIRECTORATE OF TOWN & COUNTRY PLANNING, HARYANA
S.C.0. No. 71- 75, SECTOR-17-C, CHANDIGARH.
Tele-Fax: 0172¢ 12548475; Tel.: 0172-2549851, E-mail: tcphry@gmail.com
. Website wvyw.-tcpharyana_.gov,.i'np g B,

Memo-No. ZP- 9-7-6/A‘D (R;\]/2014/ 56 (Q Dated - \ B\HMH ;

To

V.S, Real Projects, Pvt Ltd.
W- 12 Ground Floor, Greater Kailash, Part ll
New Delhi- 110048

Subject:- Approval of building plans .of Lommercnal Colony measuring 3,775 acres

(Llcence No. 14 of 2014°dated-10. 06 2014) in Sector-37-D, Gurgaon Manesar
Ltrban Complex bemg developed by V S:Real Projects Pvt. Ltd

Referénce ~your a‘pp‘lig_atlon ‘dated” 1—6.06".201‘4 for‘perm‘lsslon' to erect the

bulldings in Corrimercial-Colony measuring 3.775 ‘actes' (Licence No. "4 of 2014 dated

10.

06.2014) in Sector-37-D, Gurgaon: Manesar Urban: Complex in‘accordancé with the

plans-submitted with it.

‘Permilssion. is hereby grarited for the’ aforesaid constructlon subject to the

provlSIons of “the. Punjab- Scheduled ‘Roads & Controlled Argas Restrlctlon of

Unregulat_edfDeveIOpm'ent'Ac,t; 1963, 'its-rules and the vzomng plan framed thereunder

anngw‘lfh spetlal reference to the following conditions: -

1.

The'plans are valid for'a period of 2 years of the buildings fess than 15.00 meters In
height- and'5 years for-the multistoried buildings ffom the date’ of ‘issuance of

v

sanction, subject to validity of licenses granted for this scheme.

. The: structural responsibility” of - the construction’ shall be entirely of the

owner/supervising architect/ Engineer of the scheme,

Further that:-

a.

The building shall be constructéd as per the structure design submitted by you
and as certified:by yogrfstructdre engineer that the salnje has been designed as
per the provisions of NBC and relevant IS code for all seismic foad, all dead and
live loads wind pressure and structural safely from earthquake of the Intensity
expected under Zone-IV.,

All material‘to be used for erection of buildl‘ng shall conform to B.l.S and N.B.C,
standards. \ '

No walls/ceiling shall be constructed of easily inflammable material and stair
cases shall be:built of thé fire resistirig material as per'standard specification,
The roof'slab of the basement éxternal to the buildings'if any shall be designed/

constructed to take the load of fire tender.up to 45 tones,

2 (e

"'w
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FIRE SAFETY: ) ) +

The colonlzer firm and the Supervising Architect of the project shall be entirely
responslble for making provisions of fire safety and fire. flghtlng measures and shall
ablde by all fire safety bye laws.

Further the colonlzer flrm shall also prepare and submit the plans in triplicate
to Commlssmner, Munlcrpal Corporatlon, Gurgaon clearly marked and indicating the
complete flre protectlon arrangements and means of escape/ access for the
proposed bulldlng with suitable legend and standard signs.

On receipt of the above request the Commissioner,. Municipal Corporation,
Gurgaon after satlsfylng himself that the entire fire protection measures proposed
far the abave buildings are as per NBC and'other.Fire Safety Bye Laws, and would
lssx.le a NOC from Fire Safety and means of escabe/access point of view. This
c_learance/‘;»‘[\loc frem Fite Authority shall ‘be‘.._s'ubmitted in thl_s office alongwith a set
of plans d’uly s‘lgned, by‘,the Commissioner, -Mun‘iclp’al Corporation, Gurgaon wlthlnva
period of..SlQ,qay,s'. from the date of lssllance of sanction, of building plans. Further, it

Is also made clear that no permiséion for o‘ccupancy of-the building shall be issued by

.Commissloner, Munlcrpal Corporatlon Gurgaon unless he is satlsfled that adequate

fire flghtlng measures have been installed by you and suitable external fire ﬂghtlng
Infrastructure has been created at.G_urgaon, by Mumglpal'(:orporatlon, Gurgaon, A
clearance to this effect shall be obtained from the Commissioner, Municipal
Cprpotatldn_}, G,utgavoin hefore grant of o,ccupati(;n certlflcate by the Dlrectqr'General.
No addition and alteration in the building plans/layout plan shall be made
.‘ without the. prior approval of DTCP. Further 'o_nly“flgtlred dimensions shalf be
follom{_ed and in case of any variation ln the plans, ‘prlor approval of DTCP shall
be pre-requisite. | '
That you shall fy_rnish the s{ervlt;_e plan/ est,imat‘e, of this scheme in accqrdance
with approved building plans within .60_ days from the date_ of issuance of this
letter, |
Based on the actual estimated cost of internal development of the commercial
colony you shall furnish additional bank guarantee if requlred within 60 days of
approval of the service plans
The revenue rasta if any passlng through the site shall be kept unobstructed

f any lnfrlngemen_t of bye-laws remains unnotlced, the department reserves

the riéht to. amend the 'plan as and. when any. such infringement comes to its'

notlce “after giving an opportunity of being heard and the department shall
stand mdemnlﬁed against any clalm on this account.

. The layout sho,wing_ the electric installation shall have to be got'approved from
the EleEtrlcal Inspector, Haryana before execution of work at site.

!
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10.

11.

{0
(i3}

No person shall occupy or allow any other person to occupy any new huilding or

< part of the same- for any purpose what s ever- untll such bulldmg or part

thereof has been certlfled by the Director or any person authorlzed by him In
this behalf as having been completed in accordance wlth the permlsslon
granted and an occupatlon certlﬂcate in prescnbed form has been duly issued
in your favor,

Before gran:t of occupation certificate, you shall have to. submlt @ notlce of
COmpletlon of the building in form BR- lV alongwith- BR V regardmg completlon
of works described in the plans and it shall be accompanled by

Structural stablllty ¢ ertlf‘cate duly- sngned by the recogmzed Structural Englneer
A clearance from Fire Safety point of \_/new frorn the Commlssloner, ‘Municipal

Corporation, Gurgaon.

12.The basement shall be used for parking and servlces as prescribed In the approved

zoning plan and burldlng plans Not more than 25% of the parklng space wrthln the

shoppmg/commercnal complex shall be allotted and this allotment shall be made

only to the persons to whom shops/commercnal space have been allotted No

parking space shall be allotted leased out, sold or transferred in any manner to any

~thlrd party The parklng lots shall form part of common areas along wlth other

common uses. In. the declaratlon to be flled under Apartment Ownershlp Act 1983.

(i)

13 WATER SUPPLY

The down take system shall be provsded by you by provrdmg clear water storage
“tank of not less than half day storage of water for domestlc usage on the top of
the building bloc_k. The capacity of the tank as shown on the plan ancl down take

system thereof are as under: -

[ sr. | Name of | Capacity of tank for | Up pipe Down pipe in mm
-No. | Building Block |  Domestlc uses in mm '
1. Main Building | 1x52000 Ltrs. - 65mm 65‘/50/%/32/25/20
{Dom) -|.1x20000 Ltrs. mm
Flushing 1x29000 Ltrs, 50mm 50/40/32/25/20 mm
1x10000 Ltrs. '
RCC - U.G.T. |[100KL
(Dom)

(ii) Infet pipes from down take to toilet shall be 25/20/15 mm dia as shown on the

plans and connection to each individyal-fixture shall be 15mm dia.

(lu) The adequate booster pumps.to boost the water in the water tanks with 100%

standby arrangement:shall also be provided by you. [t is made clear that you

shall be sole responslble for boosting arrangement all the time.

{Iv) The alternative arrangement of power supply, such as Generator Set etc. of

14,

(A3

suitable capacity shall also be provlded by you during failure of electricity.

SEWERAGE:
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(it} All SOI['/ﬁlPE connectlon W.C. to soail stagzk manhole shall be 100 mm dia as
shown on the plans. '

(1ii) W__-aéte-water stack shall be 100 mm/75 mm dia as shown an the plans and soil
stack shall be 100mm dia, |

(iv) All E.T shall be 75mm dia.

(v)" All W.C. shall be provided with high/low level flushing cistern. The capacity of

flushing crstern shall be of 8 llters s
(Vl) All pipes from waste water stack to IC and IC to Manhole shall be of 100 mm dia

plpe as shown on the plans.

-(vll)You' shall provlde sultable approach/ ventllatlon arrangement by providing

15.

16.

lnspectlon wmdow/ duct etc for repalrlng of plplng system.

(vlu)The nvert level of main sewer be checked by you prior to taking of

connectlon/constructlon work. \'

Storm Water Drainage

(i}  You-have provided three level basements for services and parking only. For
dralnlng out the wash water/ram water accumulated In the Iower basement
shall be collected through covered channel of 300 mm wrde to the sumps at
different placed and from where the pumping has been proposed by you by
providing pumps of 350 LPM capacrty at 21.00 meters head. Thus it is made
clear to you that you shall be sole responsnble for pumplng out of rain
water/wash water etc. all the time and 100% standby pumps alternate power
supply arrangement shall also be provided ‘by you durlng’:l"he failure of

‘ electricity/breakdown. \ ‘

(i) All external storm water drainage shall be provided so as to disposal of rain
watef into the external system of the Town. Y'ou\-shall ensure invert level of
Master Storm Water Drainage prior to taking up the work,

(iil)" All faln water stacks pl‘pes shall ba IQO/IS_O mm clla pipes as shown on the
plans.

(iv) Itis made clear to you that roof top rain harvesting system shall be provided

. by you as per norms and shallbe kept opératlénal all the time. '
GENERAL:- -
()~ You shall provide alternative aource of electricity for functlonlng of
water supply, sewerage and storm water drainage scheme by providing
Gen. set of required capacity.
(M~ All pipes, ﬁxtu'res, fitting, pumps, Gen. set and filtration plan etc, shall
be conforming to relevant IS speclflcatlon and IS| marked.
(i) That the colonlzen shall obtaln the clearance/NOC as per the provisions

of the Notlﬂcatlon No. ‘5.0, 1533 (E) Dated- 14.09.2006 Issued by
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(xiii)

(xiv)
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Mlnlstry of Envlronment and Forest, Government of India before
starting the construction/executlon of development works at site.

That the raln water hawestlng system shall be prowded as per Central
Ground Water Au‘t’hority‘ norms/Haryana Govt, notificatlon as
appllcable o | '

Alternative -source of - electrlcity shall be prowded by you for

| functioning of water supply, sewerage and storm water drainage

scheme by providing Gen Set of required capamty
All pipes fixtures fittlng, pumps, Gen. set Motor etc, sh.all be

conforming to relevant |S specification and IS1 marked

i

ARecycled water is proposed to be utllized for flushing Ppurpose. The firm

has made prowsron of separate flushing line, storage tank, metering

system, pumplng system and plumblng It may be clarifled to developer

that no tap or outlet of any kind ‘will be provlded from the ﬂushing

fines/plumbling lines for recycled water except for connection to the

- cistern of flushing tanks and any scouring arrangement, Even ablution

taps‘should be avolded,

No cross connection between recycled water system and potable
water $ystem shall be made, |

All plumbing pipes fittings, valves will be of red colour or painted red,
In case of embedded pipes. Marker taps ok Red Coloo,’r" at suitable
inter\rais shall be fixed. The underground and over head tanks should
have. Recycle water not fit for drinking and ot.h_er_ warnlng signs
emhossed/marked‘on them. | |
Recycled water pipes and potable water pipes will be fixed in separate
chases and @ minimum horlzontal distance of 6”‘ {150mm) will be

mentioned between them. In case of cross suitably colourecl/taped

* sleeve shall-be used.

The colonizer/firm will provide appropriate pipes (both up and down)
for sofar water heating system.

That the rain water harvesting system shall be provided as per Central
Ground Water Authority norms/Haryana Govt, notification, as
applicable.

That the provision of solar water heating system shall be as per norms

specified by HAREDA and shall be made operational In the each

building block before applying for an occupation certificate.
That the colonizer/owner shall use only Compact Fluorescent Lamps

fitting for internal lighting as well as Campus lighting.
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{xv).. That yo'u shall submit the scanned copy of the approved building plans
- in CD format of this scheme within one week to this office from the

" Issuance of this letter.

{xvl)  That you shall deposit the Iaﬁour cess in future, time to time as per’

construction of work done atsite: ‘
(xvﬁj That you shélf not construct the building more than 30.00 Melers
’ without obtaining the NOC from AAl.

[xviii) You shall abide the terms and conditions of the 'Undertaking/f\fﬁdavit
stibmitted in the office of Admihfstr’ator, HUDA, Gurgaon in compliance
of Order date& 16.07.2012 of the Hon'ble High Court and shall not
extract groundwater for construct)on purpOSes

{xix)  That provls!on of parking shall be made within the area earmarked
/desngnated for parking in the colony and no vehicle shall be allowed to
park outsi de the premises.

THis sanction will be vold abnitio, if any of the condmons mentioned

above are not complled with,

DA/One set'of Building Plans

(SanjayAumar)
D|stnct Town Plapher (HQ),

Memb ’Secretary,

For: Chief Town Planner, Haryana -cum- Chairman,
@,Bui!ding Plan Approval Committee.

vdst. No:- ZP-976/AD(RA)/2014/. dated:-
A copy is forwarded to the following for information: -

'Adminfstrator HUDA Gurgaon w.r.t his ofhce memo No 486 dated 08.07.2014.

£ Semor Town:Planner, Gurgaon. .

Superintending Engineer (HQ) HUDA Panchkula '

District Town Planher, Gurgaon alongwith one set of buﬂdlng plans. /

T e N

District Town Planner (Enf.), Gurgaon.
Encl as above
(Sanjay Kumar)
District Town Planner (HQ),
" Member Secretary,
For: Chief Town Planner Haryana -cum- Chairman,
Building Plan Approval Committee.
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. 1720 TS Y, e, 99 12, 2022/97 22, 1944
No. 1720] NEW DELHI, TUESDAY, APRIL 12, 2022/CHAITRA 22, 1944
T TEReT, 39 ST SaaTy TREdT ST

7% fEeeft 12 a1, 2022

F.. 1807 (). —Fes 1T FLHIT, IFTF0T (e Ffefaae, 1986 =l =117 (3) T ITLTT 2 F
gT (v) 3T ITemT (1) F i vaw orfxpdl 1 W F7d gU, qohreiid 99183y Ud 39 #arey H,
SRS F HfdeT Tawt F U 9@ TAER SMIay SSIE a9 g¢, HEATE FHLAT. 1553(%),
FiE 14 f&deT, 2006 g gxta<er gumaTa Reiwor sfeg=«r, 2006 (R T9+9 =9+ 9=71d IF
ATRAT T AT §) TR foRa g

7, T AAEEl F AT R, A Ieerdd g g B AThweR arftR afRgreere e s arfeE
afeTsrTat F1 72T E A7 waty e g2t 9 St snewd, a9 Sy § 31, i on, B qay
AT T AR 9 F Fr g [ ee # qfdw qea emar g, Sowns: airs
TEATEF & AAE0r F 41T 2T g T T8 g ®, T g #Y Uy gRgreEre F oo i w59
(&) T JgaT IETT MATF T AT

@, s aRArSrTe Y, U qRATSATS F wrateaya § qefaq qatawefty get #fge
qTHS! & T8 w7 F fow a0 97 w F=En 709 F ©, 3y aewn ol 97 aaews q9s 7w
TafaRT HET Y Fear it SAT AT I@T G g

3iY, @ e @A (e sl fafRase) siferfaay, 1957 (1957 &7 67) & Iuel & a1, g9
e @i (fem e fRfaam) Geem sfafaae 2015, F g9 6t ardi@ 9 &, a9 @@s 98 9919 au;
F rafer F forg G 97 1@ €, 3% TS, F0T GCh @A F TATET0T U] T dedT L, g FwAr

2661 GI/2022 (1)
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SATATF AT § ST TATTH A ITYH Tt e T qAraarasd ® qefiv steepan e awt &1 srafa
GERCLECE]

AT AT, Fealg LRI, qAEC (gear) Faw, 1986 1 o 5 F sufawg (4) ¥ wry ufsa
T (AT AR, 1986 (1986 FT 29) & &1<7 3 #it ITLTA (2) F @E (v) T IT=T (1) FT
TIT TR &1 T X gU, Arwiea H I a1t F 9w 5 % 3w (3) F @< (F) F srefie goar v
FUAT HF ATFAE F TATH AT TR & AehTet (= TATECT T T FATAT F1 ATERGTAT 7 377 FeerT
HeaTE F1.31. 1533(37), arr@ 14 =<, 2006 Z1T FIAT &, A0 -

() FT 97,
(%) FYIRT (i) T (if) F &7 9% [AEieatad 7Ry @1 Fru9T, F91q .-

(i) “TIfFO T LT # FEar & ag qata SAgT § Gad g7 yatacofiy a3t @A graFt T
wFa & a1 Fraew FRT RT 8 F ITURT (iii) F srefiw &g [FIT AT ATAT ST FFAT § FT gEArT
TRIITAT 7 TIFIIIEFT FIRT Ie91&7 T, IT SqGHT F 77 8 § I 77 TRATTASH % 71877 7
Tl [Fafor ga7797 1 37 FAT 5. [9GH qF 9Ia0NT 5937 F [T srawT aqria g

qIG @AT TRIIFATS IT TIAAEAT & 718 7 2T @7 92 % [A59727 #1 ariiE & 37 107 |

(ii) BT @ermrT a1 75 qRITeT 31 FErFEary & A & a2 g7 ggfaciy a7t 37 Faid # A7 a
grT, air-

(%) T3 91T TRIITATH IT FATHEral F avaer # a<g a9 [FqgE? 77 "7 ()] (F) GHIT F6T
TRIITITS 9T [FATFATI) 57 TR 67 F e 35 qI7G 7 938 75 [ATGAT B 77 1(F));
(T) @< (%) ST (g) F [T @77 qRIIT7rsh 7 73T 9181 TRITTT737 S TRHIY FwAt TRAITATSA F
1Ra7g 77 e} aREAISTATE FY [FATRATI] & ATAG A A v
(i) G R TRITTAT FIX SS9 [77 8(@)] % HTH #. &7 a9 #1 27T FTfer Fae7 U1 [ZA7%eT91
TF FIRT 117 o AFrFat # &7 § qraad #7 IaETAed 51 GFHT &

q¢q Ig [F 39 FT-UR7T S 3797 (ij) F gHAag qRIITATSA T FArEATI F Gy § wAtaer
HyT #T dear #7 sater F 74 Tt IRTISATS F araer 5. dqidq [@3917F JEAF F1%7 4 977
H5 & qaer & sfaFaw g7 a% F1 FFE g3, GATT FoA RIS ST GHTY T97 F AT 3
qTHG 7 gie a6 I sew a ¥t qRAITATI F qreer i 0F g9 F [0 a@7IT 97 %797 8, 17 A7 [FeHT
qFfaTor Hdt B FAr FALT F HAT FETE G [T THEF F A7 AtgFET FrErEt g 7w
7T 8-

YR 75 HIT 3 RIAATF S1For 08 377 % S9a77 7 g A197 (2995 JeArET drRiT &
Y gl FT FHAT B
(iv) @77 FRATSTTE & forg & 1€ o qafawer a3, aua-a97 U, S19FTH J9 qY, §F H1 957 &, F
e, qere TR gIRT FgAifRT AT AdiHiFd @ Fiaar / [FeiRa yRgremr flaq # f@Fu a7
grin:

73q 5 ST-IRT & @feafad GRAITATS AT RFATFATdl & qFer F qAfaeor A1 F1 FEar F arg
Fr JU F 9T F [, d a9 G FF TEET G FFAT 5 37 A7 F e F FemrT ggtaver a7t 7

ST e Tafawor geer SYraT #1 gafaar #1 a1+, 7 9 3 770770 a7 F ATEFTH JG9T
garg & a7 FRIITAT FETF G AAFE9T FIHr § 07 J1aaT #1 FIE Y7 a714d [@ATT qeqramT
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qAfd BT &7 W7 a9 FIT HIX qevHET [eia m3taor g3l F9r S1ae7F aHET Ty, aRkIia\
JEATTF & ST AT TIEAT 7 OF AT #71 Jera7 Jqfer F Hiq< 7 g1 97 G2 gayT grar § 0d
HTART 1A JTET ITAT F1 AT 333 & [0 §T 919 99 &, @799 92 #1 d9ar 77 @37 a7 #1
FATIA a7 77 T, F7 A1 95 &g, aF F Argim

(@) "(if;) TET IT-G7 () ST (i) F et fFeare & 0 srasT w13y (397 747 8" F15F, HF A IR F

"(v) STET 3T-G37 (i), (1) FT (iv) F Fefl [@eare F faw snde srfaataa grerat 7 wreer fF97 737 8

[#7. /. A=W 3-22/10/2022-A2 .11

feroqur; g afegETT 9T F UW9H, FETHRY, 9N ) @€ 3, IT-EE (i), TEAT FAT 1533(3),
arirE 14 fa, 2006 & yerfara 1 1< off sfz Sferg=aT Sear F1.3. 2859(), a1 16 JoATS,
2021 % 7efie sifaw ar< wenfara G am

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Dethi. the 12th April, 2022

S.0. 1807(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests,
in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to
as the said notification), vide number S$.0.1533 (E), dated the 14™ September, 2006 for mandating prior environmental
clearance for certain category of projects;

And whereas, based on the past experiences, it is noted that Nuclear Power Projects and Hydro Power
Projects have high gestation period due to various issues such as geological surprises, delay in Forest Clearance, land
acquisition, local issues, rehabilitation and resettiement, etc., which are often beyond the control of projcct proponent
and 1n this context, the Central Government deems it necessary to extend the validity of Environmental Clearance
(EC) for such projects;

And whereas, for other projects also, considering the time taken for addressing local concerns including
environmental issues related to the implementation of such projects, the Central Government deems it necessary to
extend the validity of such ECs;

And whereas, as per the provisions of Mines and Minerals (Development and Regulation) Act, 1957
(67 of 1957), on and from the date of commencement of the Mines and Minerals (Development and Regulation)
Amendment Act, 2015, all mining leases are being granted for a period of fifty years, and accordingly, the Central
Government deems it necessary to align the validity of mining ECs which is currently permissible up to a maximum
duration of thirty years, subject to review and appropriate environmental safeguards;

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2} of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of the Government of India, in the erstwhile Ministry of Environment and Forests, number S.0. 1533 (E),
dated the 14™ September, 2006, namely:-

In the said notification, -
(1) in paragraph 9,-
(a) for sub paragraphs (i) and (ii), the following sub-paragraphs shall be substituted, namely:-

(i) The “Validity of Environmental Clearance” is meant the period from which a prior Environmental Clearance is
granted by the regulatory authoritv, or may be presumed by the applicant to have been granted under sub-paragraph
(iii) of paragraph 8, to the start of production operations by the project or activity; or completion of all construction
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operations in case of construction projects relating to item 8 of the Schedule, 1o which the application for prior
environmental clearance refers:

Provided that in the case of mining projects or activities, the validity shall be counted from the date of execution of the
mining lease.

(ii) The prior environmental clearance granted for an existing or new project or activity shall be valid for a period

of.-
(a) thirteen years in the case of River Valley projects or activities [item [(c) of the Schedule].

(b) fifteen vears in the case of Nuclear power projects or activities and processing of nuclear fuel [item 1(e) of the
Schedule],

{c) ten years in the case of all other projects and activities other than the Mining projects and River Valley Projects
and Nuclear power projects referred to in clauses (a) and (b).

(iii) In the case of Area Development projects and Townships [item 8(b)]. the validity period of ten years shall he
limited only to such activities as may be the responsibility of the applicant as a developer:

Provided that the period of validity of Environmental Clearance with respect to the Projects and Activities listed
in this sub- paragraph and sub-paragraphs (ii) may be extended in respect of valid Environmental Clearance, by
the regulatory authority concerned by a maximum period of two years in the case of River Valley projects. five
vears in the case of Nuclear power projects and processing of nuclear fuel and one year in the case of all other
projects, if an application is made in the laid down proforma to the regulatory authority by the applicant within
the validity period of the existing Enviranment Clearance:

Provided further that the regulatory authority may also consult the concerned Expert Appraisal Committee before
grant of such extension.

(iv) The prior Environmental Clearance granted for mining projects shall be valid for the project life as laid down in
the mining plan approved and renewed by competent authority, from time to time, subject to a maximum of thirty
years, whichever is earlier:

Provided that the period of validity of Environmenial Clearance with respect to projects or aclivilies
included in this sub-paragraph may be extended by another twenty years, beyond thirty years, subject (o the condition
that the adequacy of the existing environmental safeguards laid down in the existing Environmental Clearance shall
be examined by concerned Expert Appraisal Committee every five yvears beyond thirty years, on receipt of such
application in the laid down proforma from the Project Proponent within the maximum validity period of
Environmental Clearance of thirty vears. and subsequently on receipt of such application in the laid down proforma
from the Project Proponent within the validity period of the extended Environment Clearance, every five years
Jfor incorporating such additional environment safeguards in the Environmental Management Plan . as may be
deemed necessary, till the validity of the mining lease or end of life of mine or fifty vears, whichever is earlier.”;

(b) for the brackets, figures and words “(i1i) Where the application for extension under sub-paragraphs (i) and (ii) has
been filed”, the following shall be substituted, namely:-

“(v) Where the application for extension under sub-paragraphs (ii), (iii) and (iv) has been filed in the laid down
proforma .

[F. No. JA3-22/10/2022-1A 111)

TANMAY KUMAR, Add. Secy.

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3.
sub-section (i), vide, number S.0. 1533(E), dated the 14" September. 2006 and was last amended, vide the
notification number S.O. 2859(E), dated the 16" July, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  ALOKKUMAR 525t
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GEOTECHNICAL INVESTIGATION REPORT “for the Proposed

Commercial Development at Sector - 37D , Gurgaon, Haryana

EXECUTIVE SUMMARY
V S Real Projects Private Limited, Gurgaon, Haryana are in the process of constructing a
Commercial building at Sector - 37D, Gurgaon, Haryana.
The proposed structure consists of three basements, ground floor and sixteen upper floors.
The Geotechnical investigation programme has been undertaken at the site, as per the scope of
investigations stipulated by the client. The scope of work consisted of conducting boreholes in
soil strata down to 50m depth at four locations and down to 25m depth at four locations,
conducting static cone penetration test down to 20m depth at two locations, conducting plate load
tests (K- value) at five locations and conducting earth resistivity test at one location.
The borehole investigations indicate that the subsoil strata consists of random layers of clayey
sandy silt and silty sand with occasional clay, down to the maximum depth investigated.
The N-values (N-values 2 - 12) indicate that the subsoil is loose to medium dense down to about
5m depth below which the subsoil is medium dense (N-values 11 - 83) down to the maximum
depth investigated.
Ground water table had been encountered at a depth of about 3m below the existing ground level,
during the period of field investigations i.e. July - August 2014,
Considering the type of structure involved and the subsoil characteristics as determined from the
geotechnical investigations, Raft foundations have been recommended at a depth between 13m
and 14m below the existing ground level. Net allowable bearing pressure of 23 t/m” and gross
allowable bearing pressure of 36 t/m? have been recommended for an allowable settlement of

75mm.
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Precaution: - Foundation surface must be compacted heavily. If any loose pockets are observed,

the same shall be filled with brickbats/gravel and compacted. Foundations can

subsequently be placed over such a prepared surface.
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1.0 INTRODUCTION

1.1 V S Real Projects Private Limited (amb Group), 15, Sector 44, Gurgaon 122002, Haryana
are in the process of constructing a Commercial building at Sector - 37D, Gurgaon,
Haryana. ACPL Design Limited, J-103, South Extension Part - I, New Delhi are the
architects for the proposed project.

1.2 To design the substructures for the proposed structure, adequate information regarding
the subsoil conditions is required. For this purpose, detailed geotechnical investigations
have been undertaken at the site of the proposed structure.

1.3 This report contains the details of the geotechnical investigations conducted along with
the results and analysis of the investigations and the recommendations thereof.

1.4  The geotechnical investigation has been carried out as per the authorization of the
authorised signatory of V S Real Projects Pvt. Ltd., vide their Purchase order no.
AMB/Proj/37-DW0/07/14-15/008 dated July 9" 2014. This authorization has been given
in response to our offer no. NCD/Q/AS/042/2014 dated 17" June 2014,

2.0 PROJECT DETAILS

2.1  Site Location

2.1.1 The site for the proposed project is located at Sector - 37D, Gurgaon and is situated at a
distance of about Harsaru Railway Station towards Sector - 37D, Ramprasth City,
Gurgaon, Haryana.

2.2 Site Layout and Topography

2.2.1 A schematic site plan showing the dimensions and other details of the site is enclosed in
this report (fig. 1).
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2.2.2  Maximum level difference of about 0.5m had been observed at the site, during the period
of field investigations. However, the general level of the site had been observed to be
about 1.2m below the adjacent under construction service road.

2.2.3 Levelling and grading work had been observed t? be under progress gt Site during the

period of field investigations.

2.2.4 The boundaries of the site had been observed to be demarcated with G | Sheets al.ong it
periphery.

2.2.5 The colour of the surface earth had been observed to be Yellowish broyy,

2.3 Seismic Zone

2.3.1 The present site is located in the Seismic Zone IV which is an areg of high seismic
activity and earthquake intensity, as per the seismic zoning map of Indi, given in BIS
code IS:1893 (Partl1)-2002.

2.4  The Structure/s

2.4.1 The proposed structure is a Commercial building consisting of three basements, ground
floor and sixteen upper floors.

242 The structure is understood to be a framed one and that the constructioy, i proposed to
be of Reinforced Cement Concrete.

3.0 OBJECT OF INVESTIGATIONS

3.1  For designing the foundation system of the proposed structures, the fOUOWing data are
required :
a) Type of foundation
b) Depth below the ground level at which the foundation system i ¢ be laid

c) Allowable bearing pressure at the foundation level
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4.0

4.1

To determine the above factors, the following information would be required:

a) The subsoil profile indicating thickness of the various soil strata, to a depth within
the influence zone below the foundations

b) Engineering properties of the soil strata at various levels

c) Physical characteristics of the soil strata

d) Variation of strength of soil strata with depth

For evaluating the above parameters, field investigations and laboratory investigations on

the soil samples collected during the field investigations, have been carried out.

The results from these investigations have been analysed to provide the recommendations

for the design of foundations.

SCOPE OF INVESTIGATIONS

The scope of investigations as stipulated by the client consisted of :

a) Conducting boreholes in soil strata down to 50m depth at four locations and down
to 25m depth at four locations.

b) Conducting static cone penetration test down to 20m depth or refusal whichever

occurs earlier at two locations

c) Conducting plate load tests (K-value) at five locations

d) Conducting earth resistivity test at one location

e) Conducting relevant laboratory tests on soil samples recovered.

1) Preparation and submission of a technical report in three copies containing the

details of the tests carried out, their analysis and recommendations regarding the

foundation system to be adopted.

o)
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4.2  The following operations were to be undertaken while progressing the boreholes:
a) Conducting standard penetration tests at 1.5/3m intervals.
b) Recovering undisturbed soil samples from various levels of the subsoil strata.
c) Recording ground water table levels, if met with.
5.0  FIELD INVESTIGATIONS
5.1  Preliminary Details
5.1.1 Field investigations had been carried out between 20 July 2014 and 17™ August 2014,
5.1.2 A schematic site plan showing the test locations is given in fig. 1.
5.2  Boreholes
5.2.1 All the boreholes were progressed by shell and auger method. Casing pipe were used to
stabilize the sides of the borcholes below the ground water table level.
5.2.2 Boreholes, BH3, BHS, BH7 and BH8 had been progressed down to the stipulated depth
of 50m below the existing ground level whereas boreholes BH1, BH2, BH4 and borehole
BHS5 had been progressed down to 25m depth below the existing ground level.
5.2.3 The diameter of the boreholes was 150/100mm
5.2.4 Standard penetration tests were conducted at 1.5/3m intervals. Disturbed soil samples
recovered from split spoon samplers were retained for identification purposes.
5.2.5 Undisturbed soil samples were recovered by thin walled tubes conforming to IS : 2132,
These tubes had an area ratio of less then 10%.
5.2.6 The diameter of undisturbed soil samples was 50mm and the length was 45cm.
5.2.7 The ends of sample tubes were sealed by wax to prevent loss/ ingress of moisture.
Disturbed soil samples were enclosed in polythene bags.
5.2.8 The samples thus recovered were transported to the laboratory for testing purposes.
| / ”;1‘*;‘}% - NAGADI CONSULTANTS‘ ]-".]‘U }Vx\'!“l‘: LIMITED Job NG(D) 3819
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5.2.9

53

5.3.1

532

5.3.3

534

535

53.6

Ground water table had been encountered at a depth varying between 3m and 3.4m below
the existing ground level, during the period of field investigations i.e. July and August
2014.

Static Cone Penetration Tests

Both the static cone penetration tests, SCPT1 and SCPT2 had been conducted down to
the stipulated depth of 20m below the existing ground level.

Static cone penetration tests are similar to dynaxhic cone penetration tests with the main
exception of the driving system (i.e. cone assembly is pushed into the ground and not
driven) and some changes in the cone assembly (i.e. friction resistance is also measured).
The cone assembly basically consists of a steel cone with 60 degrees apex angle and a
base diameter of 35.7mm giving a cross sectional area of about 10cm? and an independent
cylindrical friction jacket of a slightly larger diameter than that of the cone and length
10cm giving a surface area of about 115cm?

This cone is pushed into the ground via sounding rods while the friction jacket is pushed
via the mantle tubes. The sounding rods move inside the mantle tubes. The sounding rods
and the mantle tubes are alternately pushed into the ground thus causing a continuous
penetration of the cone assembly into the ground.

The cone and the friction jacket are alternately pushed into the ground using a
mechanical/hydraulic machine of required capacity thus causing a continuous penetration
of the cone assembly into the ground. The frame of the entire set up is anchored firmly
into the ground suitably. Necessary reaction is facilitated by loading sand bags.

The cone resistance and sleeve friction are obtained from recorded loads required for
pushing only the cone and the cone together with friction jacket. Such readings have been

recorded from pressure gauges at intervals of 10cm.
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5.4.1

5.4.2

54.3

544

5.4.5

3.5

5.5.1

K- Value Tests (Modulus of Sub-grade Reaction)

K-value tests (P1.T1 to PLTS) have been conducted in vertical direction on a plate site
of 30 x 30cm at a depth of 2.5m below the existing ground level.

The K-value tests (PLT1 to PLTS5) have been conducted on the strata consisting of
Yellowish brown silty sand/ clayey silty sand unde.r saturated conditions.

The test pit had been excavated down to the required depth. The bottom width of the test
pit had been maintained at five times the width of the test plate. The loading platforms
had been erected using wooden sleepers placed on brick wall freshly constructed. Sand
bags had been placed on this platform to provide reactions of adequate magnitude. A
hydraulic jack had been employed to apply load onto the plate by reacting on the loading
platform.

Dial gauges resting on four equiangular points near the edge of the plate and supported
by magnetic stands fixed on datum bars, had been used for recording the settlements of
the plate.

After the above set up had been arranged, the initial readings of the dial gauges had been
noted and the first increment of the static load had been applied. This load had been
maintained constant for a period till no further settlement occurred or the rate of
settlement became negligible. The readings of the dial gauges had been noted down. The
next higher stage load had then been applied and the above procedure had been continued
till the maximum specified settlement or loading intensity had been reached.

Earth Resistivity Test

Earth resistivity tests (ERT1) had been carried out at one location. This test has been

conducted using Wenners' four electrode method as per IS : 3043.

/\I}\\.
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55.2

5.5.3

5.5.4

555

55.6

5.5.7

In this test, four electrodes had been driven into the ground surface along a straight line
at equal irtervals. The tests involves the passing of a current through the outer two
electrodes called the current electrodes and the measurement of the voltage difference
between the two inner electrodes called the potential electrodes. The ratio of the voltage
difference measured to the current passed gives the ;esistance. An electrical megger had
been used to determine the resistance directly, at the site. The resistance had been so
determined for various electrode spacings.

In the present case, the depth of electrodes had been maintained at 20cms. The spacings
of electrodes adopted had been 0.5,1, 1.5,2,2.5,3,4,5,6,7, 8,9 and 10m.

The above procedure had been repeated for eight different directions at selected location,
as per the standard procedure.

The earth resistivity of the soil which is a function of the resistance determined is
calculated for each electrode spacing used. A plot of electrical resistivity vs distance is
then prepared which invariably indicates an average constant value of the electrical
resistivity at larger electrode spacings. This average constant value of the electrical
resistivity is taken as the resistivity for that direction.

The earth resistivity so determined for each direction is plotted on a polar plot to obtain
aclosed curve. The representative earth resistivity for the test location is then determined
as the radius of the circle having an area equivalent to the enclosed area within the closed
curve of the polar plot.

The earth resistivity of the soil depends on the density, water content, grain size

distribution etc. of the soil.
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6.0

6.1

6.1.2

6.2

6.2.1

LABORATORY INVESTIGATIONS

Tests on soil samples from boreholes

The soil samples brought to the laboratory were subjected to various tests to determine

the following properties :

a)
b)
c)

d)

Type of soil and its gradation
Consistency limits

Natural Bulk Density & Water Content

Strength parameters like cohesion, angle of shearing resistance

In order to determine the above properties, the following tests have been conducted :

a) Sieve analysis on coarse grained soil fraction

b) Hydrometer analysis on fine grained soil fraction

c) Atterberg limits namely Liquid Limit and Plastic Limits
d) Natural Density and Water Content

€) Triaxial compression tests

Chemical Analysis

The water and soil samples collected from the boreholes have been tested to determine

the pH-value and the presence of salts harmful to reinforced cement concrete construction

namely Chloride and Sulphate contents.

RESULTS & ANALYSIS

Presentation of Results

The results of the boreholes investigations have been presented in the form of seil profile

tables.
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r;_‘;’”;le soil profile tables indicate the following:

a) Standard penetration test values at various depths

b) Soil description identifying the type of soil

c) Grain size analysis indicating composition of subsoil
d) Atterberg limits

€) Natural density and water content

) Triaxial test results

7.2 Soil Profile

7.2.1 A perusal of the data presented in the soil profile tables indicates that the subsoil mainly

consists of the following three strata in the eight boreholes:

a) Stratum -1 Silty sand with occasional clay and gravel
b) Stratum -1 Clayey sandy silt with occasional gravel
c) Stratum - I : Sand with silt and occasional gravel

7.2.2 The thickness of the three strata in the eight boreholes are as follows :

Strata (depth in m : from : to)

BH. No.
Stratum -~ { Stratum - 11 Stratum - II1
1 6-75 75-11 15.5-19.5
11-12 12-14 23-25
14 -15.5
19.5-23
2 2-6.9 0-2 N.E
14 - 25 69-14
3 0-6 6-14 N.E
14-19 19-29
29 -31 31-38
38 -44 44 - 45
45 - 50
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Strata (depth in m : from : to)

BH. No
Stratum - I Stratum - II  Stratum - II1
4 0-8.8 8.8-14.38 N.E
14.8-19.5 19.5-23
23-25
5 0-1.5 1.5-13.5, N.E
13.5-23 52-135
24 - 44 23-24
47 - 50 44,4 - 47
6 24-8.8 0-24 N.E
12.9-19 8.8-129
23-25 19-23
7 0-2 2-35 16.5-19
35-75 7.5-12
12-16.5 19-23
23-30 30-38
38 -44 44 - 46.5
46.5 - 50
8 22-84 0-22 N.E
14.8 - 20 8.4-14.8
23.8-324 20-23.8
38-44 32.4-38
44 - 50

N.E. : not encountered

7.2.3 The above results show that :

a)

b)

Stratum - I consisting predominantly of sandy soils with significant percentages
of silt and occasional clay, has been encountered randomly with Stratum - Il down
to the maximum depth investigated.

Stratum - II consisting predominantly of silty soils with varying percentages of
clay and sand, has been encountered randomly with Stratum - I down to the

maximum depth investigated.
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c) Stratum - III consisting predominantly of sandy soils, has been encountered at a
depth between 16.5m and 25m below the existing ground level only in boreholes
BH1 and BH7.
73 Soil Composition
7.3.1 The grain size distributions of the soil samples in the eight boreholes have been presented
in the form of grain size analysis curves in figs. 8a to 8i.
7.3.2 The variations in the grain size distributions in each of the three strata in the eight
boreholes are as follows:

a) Stratum -1 Silty sand with occasional clay and gravel

BH. No. Gravel (%)  Sand (%) Silt (%) Clay (%)

1 0-13 35-70 23-43 0-9
2 0-5 55-73 24 -39 0-8
3 0-8 47 -76 24 - 38 0-12
4 0-2 63 -78 22 -37 0
5 0-11 45-70 30-37 0-10
6 0-17 42-74 26 - 42 0-9
7 0-10 44 -79 22-46 0-10
8 0-20 38-79 21-39 0-6
b) Stratum - II Clayey sandy silt with occasional gravel

BH.No. Gravel(%) Sand (%) Silt(%) Clay (%)

1 0-10 28 -42 50-53 6-9
2 3-10 26 - 42 48 - 59 5-12
3 2-18 18 - 43 37 - 64 4-20
4 0-18 21-30 54 - 65 7-11
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BH. No. Gravel (%) Sand (%) Silt (%) Clay (%)
S 0-22 20 -39 44 - 65 6-17
6 0-11 19-32 57-67 9-18
7 0-12 18 -37 39 - 64 10-22
8 0-12 18 -41 .43 -58 7-22
c) Stratum - III : Sand with silt/Sand with traces of silt

BH.No. Gravel (%)  Sand (%) Silt (%) Clay (%)

| 0-7 74 - 82 18 - 20 0
7 0 83 17 0

This stratum has been encountered only in these two boreholes.
7.3.3 The above results indicate that :
a) Stratum - I consists of about 35% to 79% of sand and 22% to 46% of silt with
occasional clay and gravel.
b) Stratum - IT consists of about 39% to 65% of silt and 18% to 43% of sand with rest
of the soil matrix consisting of clay and gravel.
c) Stratum - III consists of an average of about 80% of sand and 20% of silt.
7.4  Natural Density and Water Content
7.4.1 The natural bulk densities, water contents and dry densities in the eight boreholes vary as

follows :

BH. No. Bulk Density Water Content Dry Density

(g/cm’) (o) (g/em’)
il 1.76 - 2.08 14.7 - 21.5 1.53-1.71
2 1.72 - 2.04 16.5-21.7 1.53-1.72
3 1.62 -2.09 5.5-20.7 1.53-1.79
4 1.76 - 2.11 13.5-19.1 1.50-1.73
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BH. No. Bulk Density Water Content Dry Density
(g/em’) (Yo) (g/cm’)
5 1.95-2.07 16.5-253 1.68 -1.77
6 1.72-2.15 154-21.5 1.49-1.77
7 1.63 -2.11 7.8-229 1.51-1.75
8 1.75-2.10 12.7 - 23‘.2 1.53-1.77
7.42 The dry densities of the soil have also been presented in the form of plots of dry density

vs depth for the eight boreholes conducted, in figs. 3a & 3b.

The above results indicate that the subsoil is in a loose to medium dense state down to
about Sm depth below which the subsoil is in a medium dense state down to the maximum
depth investigated.

Atterberg Limits

The Atterberg limits indicate that the subsoil is generally low plastic to non-plastic down
to the maximum depth investigated.

Standard Penetration Test Values (N:values)

The observed Standard Penetration Test values (N-values) vary between 2 and &3 as
indicated in the soil profile tables and as also shown in the figs. 4a & 4b wherein the
observed N-values have been plotted with respect to depths.

The above results indicate that the subsoil is in a loose to medium dense state down to
about 5m depth below which the subsoil is in a medium dense state down to the maximum

depth investigated.
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1.7

7.7.1

7.8

7.8.1

7.8.2

7.9

79.1

7.9.2

793

7.9.4

Triaxial Test Results

The results of triaxial tests are indicated in the respective soil profile tables. These results

have been considered in providing the recommendations.

Compiled Soil Profile

An overview of the results and their analysis has been presented in the form of a compiled

soil profile (fig. 2).

The above figure shows the various strata encountered and their thicknesses in each of the

boreholes and also gives the soil composition and the observed N - vaiues at various

depths.

Static Cone Penetration Test

The results of the Static Cone Penetration Tests (SCPT! & SCPT2) have been presented

in the form of plots of cone resistance vs depth, frictional resistance vs depth and friction

ratio vs depth for both the tests conducted in fig. 5a & 5b.

The results of this test are to be viewed in terms of the following typical empirical

assessments of the significance of the various measured test parameters :

a) High cone resistance typically indicates the presence of a sandy soil and/or soil of
high stiffness/shear strength and vice versa.

b) High friction ratio typically indicates the presence of significant percentages of
fines (i.e. silt and clay) in the soil.

When the results of the present tests are viewed in terms of the above, the results are

observed to be more or less in consonance with the results of the borehole investigations.

The cone resistance has been observed to be generally lessthan about 25 kg/cm? down to

a maximum depth of about Sm indicating that the subsoil is loose to medium dense
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beyond which the cone resistance has been observed to be gradually increasing with depth
and varying between 50 kg/cm? to 200 kg/cm? down to the termination depth of the test
i.e. 20m below the existing ground level indicating that the subsoil is medium dense down
to the termination depth of the tests.

7.10 Chemical Analysis

7.10.1 The results of the chemical analysis conducted on water and soil samples collected from
the boreholes for determining the presence of any harmful salts which can have adverse
effects on construction, are as follows :

a) Water Sample

Borehole  pH value Chloride Sulphate
No. Content (ppm) Content (ppm)
BH3 8 >1000 577
BHS 8.5 >1000 1112

b) Soil Sample

Borehole pH Chloride Sulphate
No./Depth(m)  value  Content (ppm) Content (ppm)
2/13.5 7 71 53
5/14.4 7 62 49
IS LIMITS
pH value Not less than 6
Chloride content (ppm) Maximum S00 ppm
Sulphate content (ppm) Maximum 400 ppm

7.10.2 The results of chemical analysis conducted on water sample has exceeded the IS Limits.

Hence, this water should not be used for normal concrete construction works.
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711 K-value TFests (Modulus of Subgrade reaction test)

7.11.1 The results of these tests have been plotted in the form of load vs settlement curve (figs

6a to 6e.

7.11.2 The modulus of sub-grade reaction has been determined as per the guidelines of BIS code

IS 9214 - 1979.

7.11.3 The modulus of sub-grade reaction (K-value) for 30 x 30cm plate, as determined from the

results of K-value tests conducted at a depth of 2.5m below the existing ground level, are

given below.

Loading Corresponding K-value
Test Depthi(m) Intensity Settlement (mm) (kg/cm®)
No. below EGL (kg/em?)
PLT1 2.5 33 Continuing settlement 1.2
PLT2 2.5 3.8 Continuing settlement 1.6
PLT 3 2.5 33 Continuing settlement 1.8
PLT4 2.5 3.8 Continuing settlement 1.6
PLTS 2.5 3.8 Continuing settlement 1.2

7.11.4 Considering the above results the value of modulus of subgrade reaction K value of 1.2

can be considered for design purposes.

7.11.5 The modulus of subgrade reaction tests PLT1 to PLTS had been conducted at a depth of

2.5m below the existing ground level. To extrapolate the modulus of subgrade reaction at

the founding level of about 13m below the existing ground level, the k-values have been

increased by 0.1kg/cm® per unit increase in the N-values (corrected), based on the

guidelines of Appendix ‘B’ of IS : 2590 (Part I) - 1980.
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7.11.6 Based on the above, the following value of modulus of subgrade reaction (k-value) for 30

7.12

7

7

7

7.

12.1

12.2

123

12.4

x 30cm plate at a depth of about 13m below the existing ground level, can be adopted for

design purposes.

Depth(m) K-value
below EGL (kg/em?)
13 1.8

Earth Resistivity Tests

The results of the Earth Resistivity Test (ERT) has been analysed as given below.

The earth resistivity is calculated using the following expression :
p=2-w-S*R
where p = resistivity of the soil in Q-m

S . spacing of electrodes in m

R = measured resistance or megger reading in Q

Resistivity vs Distance plot and the polar plot of the electrical resistivity vs measured in

eight directions have been given in fig. 7 plot.

The values of earth resistivity obtained from the polar plot is given below :
Test Location Earth
Resistivity Q-m
ERT1 12.4
DESIGN CRITERIA
Type of Foundation

The type of foundation depends upon the configuration of loading points and the loading

intensity at the foundation level and the prevailing subsoil conditions at the site.
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8.1.2

8.1.3

8.14
8.2

8.2.1

8.2.2

823

8.2.4

8.2.5

The proposed structure is a Commercial building consisting of three basements, ground

floor and sixteen upper floors. Considering this, heavy loads can be anticipated on the

foundations.

The results of the investigations have shown that the subsoil is in a loose to medium dense

state down to about 5Sm depth below which the subsoil is in a medium dense state down to

the maximum depth investigated.

In view of the above, the proposed structures can be supported over Raff foundations.

Depth of foundations

The minimum depth of foundation depends upon the following factors :

a) Top loose zone, if any

b) Adequate depth of soil above founding level, to ensure mobilization of full safe
bearing capacity

c) Adequate depth of soil strata below founding level of requisite strength to mobilize
the safe bearing capacity

The results of the investigations indicate that the below the likely founding level, subsoil is

in a medium dense state down to deeper depths.

Considering the above and also that the proposed structure has three basements with floor

level of the lowest basement resting at a depth of about 12m below the existing ground

level, the foundations for the proposed structure can be placed at a depth between 13m and

14m below the existing ground level.

The stratum available at the founding level will either be Yellowish brown clayey sandy silt

or silty sand,

The excavations down to the above mentioned depths can be carried out by ordinary

methods by providing necessary side slopes.
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g3  Allowable Bearing Pressures

3.1 Allowable bearing pressure depends upon the allowable settlement. An allowable settlement
of 75mm has been considered to evaluate the allowable bearing pressure for Raft
foundations.

g.3.2 Allowable bearing pressure has been evaluated by *
a) Shear failure criterion using average soil data
b) Settlement criterion taking SPT values

8.3.3 On the basis of the above analysis, the following recommendations regarding the net
allowable bearing pressure are being made :
For Raft foundations, net allowable bearing pressure of 23t/m’ and gross allowable
bearing pressure of 36 m’ can be adopted for an allowable settlement of 75mm .

9.0 RECOMMENDATION

9.1 Type of Foundations
Raft foundations

9.2  Depth of Foundations
between 13m and 14 depths below the existing ground level (considering the floor level of
the lowest basement resting at depth of about 12m below the existing ground level).

93  Allowable Bearing Pressure
Net allowable bearing pressure of 23t/m’ and gross allowable bearing pressure of 36t/m’
can be adopted for an allowable settlement of 75mm .

9.4  Precaution

As a significant depth of excavation has to be carried out in the layers or sandy soil stratum
below the ground water table level, adequate measures in the form of providing adequate
slopes or properly designed shoring/strutting or sheetpiles, have to be taken to ensure safety

against failure of the sides of the excavations.
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9.5  Special Note
Foundation surface must be compacted heavily. If any loose pockets are observed, the same

shall be filled with brickbats/gravel and compacted. Foundations can subsequently be placed

over such a prepared surface.

9.6 Appendices

9.6.1 An appendix sheet showing the typical analysis of the allowable bearing pressure for Raft
foundations, has been given in Appendix - A of this report

9.6.2 A list of IS Codes referred for providing the recommendations and that which might be
required to implement the same is also enclosed in this report in Appendix -B

10.0 RELIABILITY ANALYSIS

10.1 Principle

10.1.1 Reliability analysis is the analysis of the degree of variability of all the data collected during
the detailed geotechnical investigations and thereafter considered for providing the
recommendations and consequently, the reliability or in other words the degree of risk
involved in adopting the recommendations.

10.1.2 Thereliability analysis of any geotechnical investigations involves the assessment of degree
of variability of :
a) In-situ densities determined from various undisturbed samples collected from

various depths in different boreholes, during the investigations

b) N-values or Standard Penetration Test values recorded at various depths in different
boreholes
c) Settlements due to imposed loads determined by considering the results of tests

conducted in each individual boreholes.
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10.2

10.2.1

10.2.2

10.3

10.3.1

10.3.2

10.4

10.4.1

10.4.2

10.4.3

10.4.4

Reliability Analysis of In-sitn Density

The coefficient of variation in the measured in-situ dry densities at various depths in all the
boreholes ranges from 0.9% to 6.3% with an average of about 3.2%.

This is well within the typical value of coefficient of variation of about 5% (and maximum
of 7%) as per general state of practice and hence, is: acceptable.

Reliability Analysis of N-values

The coefficient of variation in the observed N-values at various depths in all the boreholes
varies from 13.3% to 90.1% with an average of about 37%.

This is well within the typical value of coefficient of variation of about 30% (and maximum
of 45%) as per general state of practice and hence, is acceptable.

Reliability Analysis of Settlement (from N-values)

The Coefficient of Variation of settlement of foundations determined based on N-values
observed in each individual borehole has been determined as 20.9%.

Considering an allowable differential settlement of 20mm, for an allowable mean total
settlement of 75mm, the acceptable maximum settlement of any foundation will be §5mm.
In carrying out the reliability analysis, a factor of safety of 3 has been considered for the case
when the settlement of foundations is equal to the allowable mean of 75mm and the factor
of safety is considered to reduce to 1 when the settlement is 65mm or 85mm (i.e. 75mm =+
10mm).

Accordingly, the standard deviation and coefficient of variation of the factor of safety has
been determined corresponding to the assessed values of the same for the settlement of the

foundations.
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10.4.5 Based on the above mean targeted value of factor of safety of 3 and the coefficient of

10.4.6

11.0

variation of the factor of safety determined along the lines given above, the reliability

analysis has shown that the reliability index ‘B’ of 1.

A reliability index of 1 indicates that there is only 15.3% probability of the factor of safety

of settlements of the foundations falling below 1. .

LIMITATIONS

This geotechnical investigations have been carried out at locations in the site chosen by the

clients so as to represent the entire site. The recommendations provided in this report are

hence valid only for these test locations. However, if there is any change in subsoil

conditions and properties at places between or beyond chosen test locations, fresh

investigations will have to be carried out at such location.

Jlbie

/j)r. N. Santosh Rao

Technical Consultant

For Nagadi Consultants Pvt. Ltd
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OFFICE OF THE EXECUTIVE ENGINEER, HUDA DIVISION NO.I11, GURGAON

To,

M/s VS Real Projects Pvt.Lid,
W-12, Ground Floor, Greater Kailash-2,
WNew Delhi-110048

Memo No, &5 g/é Dated ) L— § — DI S

Sub:- Request for provide assurance to supply-utility services like fresh water-and sewer pipe
line to commercial complex measuring 3.775 Acves at Village Haisaru, Sector-39D,
G’lr'xfgalon; Haryana,

Ref:- Your application dated 21,04.2015
It is intimated that upon completion of the water supply line which is likely to be

take 2-3 years time, HUDA will be able to supply adequate water for your above mentioned

proposed Commercial Complex.

\NJ":
Exccutive Engineer,
HUDA, Div No. 1II,

Gu r@?n

Letterds2
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THE ASSET BUILDERS
CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF
DIRECTORS OF M/S VS REALPROJECTS PRIVATE LIMITED HELD ON WEDNESDAY, 11t" DAY
OF MARCH, 2020 AT THE REGISTERED OFFICE OF THE COMPANY AT M-48, BASEMENT
FLOOR, GREATER KAILASH-II, NEW DELHI - 110048 AT 10:00 AM

AUTHORITY TO MR. AAKASH AGGARWAL:

“RESOLVED THAT consent of the Board be and is hereby accorded to appoint Mr. Aakash
Aggarwal as an Authorized Signatory, to sign and get dispatched legal notices; to sign, verify
and file all types of Pleadings, Suits, Plaints, Statement of Claims, Counter Claims, Statement
of Defence, References, Petitions, Written Statements, Replications, Applications, Affidavits,
Counter affidavits, Challans, Replies, Caveats, Appeals, Reviews, Revisions, Arbitration
proceedings, LPA, Writ Petitions, Special Leave Petitions, Criminal Complaints, to make
statements and to adduce documentary and/or oral evidence etc. and to appoint arbitrator
and to engage Advocates to sign vakalatnamas, for and on behalf of the Company and to do all
such acts, deeds and things as may be required, from time to time, before all Courts, Tribunals,
Arbitration, Forums, Commissions, and Authorities for filing and conducting hearing of the
cases on behalf of the Company.

RESOLVED FURTHER THAT certified true copy of the resolution shall be provided to the
concerned authority and/or department, as and when required, under the signatures of Mr.
Manoj Sethi, Director of the Company and/or Mr. Saurabh Mukund, Director of the Company,
jointly and or/severally, to make it binding and valid.”

Certified True Copy
For VS ojects Private Limited
SREREPRON
fo
2 v
Man S,
Director

DIN: 01133710
Add: W-12, Ground Floor,
Greater Kailash Part-Il, New Delhi — 110048

VS REALPROJECTS PRIVATE LIMITED

Registered Office: M-48, Basement Floor, Greater Kailash - II, New Delhi-110048 T.+91-11-40219999

Corporate Office: 18, Second Floor, Sector 44, Gurgaon-122003 T. +91-124-4738000 E.amb@ambgroup.in W. www.ambgroup.in
CIN - U70109DL2012PTC230154
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M Gmall anand bisht <aandbisht57@gmail.com>

ADVANCE SERVICE IN THE MATTER OF PARYAVARAN VIKASH SANGH VS STAT
OF HARYANA & ORS OA NO. 444 OF 2023

1 message

anand bisht <aandbisht57@gmail.com> Tue, Oct 1, 2024 at 1:42 PM
To: advprakashpande@gmail.com

DEAR SIR

Please find attached herewith Reply in O.A NO. 444/2023 in the caption matter Please treat this email as advance
service in compliance with the filing rules.

Warm Regards,

ANAND BISHT (CLERK)

C.L.A.P JURIS (Advocates & Solicitors)
E-14, LGF, Defence Colony,

New Delhi-110024

PH: +91 7838670861

2 attachments

ﬂ PARYAVARAN VS STATE OF HARYANA ADDITIONAL REPLY.pdf
1543K

ﬂ PARYAVARAN VS STATE OF HARYANA REPLY.pdf
3278K
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